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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

RA No.278/97 in OA-748/%4 97 “f‘

New Delhi, this 20th day of November, 1997.

Hon’ble Smt. Lakshmi swaminathan, Member (J) )
Hon'ble Sh. g.p. Biswas, Member (A) ;

shri Gulzar singh,
s/0 Sh. sadhu Singh,
rR/0 12, chelmsford Road,

ew Delhi. Applicant

(By Shri G.D. ghandari, advocate)

versus

1. Union of India through
the General Manager'’,
Northern Railway,
garoda House,

New Delhi.

The Chief Engineer,
Northern Railway,

paroda House, _
New Delhi. o

The Divl. Railway Manager,
Northern Railway,
Ferozpur Cantt. e

(]

Responderts
ORDER(in circulation)
Hon’ble Sh. S.P. Biswas
The applicant is seeking a review of the judgerant
and order dated 26.9.97, Dby which OA 748/94 Qas
dismissed peing devoid of merits, claiming thers is ar ‘ l%

Lo
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error of law and question of fact on the face of

record.

The claim for the review is that ‘the Tribunadl Has
not taken all the grounds advanced by the applizanrt Ly
his CA. On the other hand, we find that we have righses
covered those grounds in para 2(i) to 2(vi) ©of ot
judgement, which were insisted upon by the
rounsel for the applicant and more relevant for prﬁpgﬁ:
adjudication of the -case. gefore delivaring Jﬁi-

judgement, we have carefully gone through the nreacir g
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available on record and also the submissions made by tre

carties at the time of final hearing of the case.

Therefore, the review applicant cannot come with a lare /lfﬂ

evcusze that some of the grounds were not considered oy
us, which even otherwise we conside@d,aSnot germane Yo
+ne main issue. We, therefore, feel there is no error
apparent on the face of the record as allegded. The A

is accordingly dismissed.
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(S.P%;aiewagT”ﬂ_ (Mrs. Lakshmi Swaminathani

Member(A) : Vice-Chairman(J)
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